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Qlliltn
i. Whereas. Ld Presiding Ofiicer. Labour tinuri-X, Court No 202. Rouse Avenue

District Court. New Delhi has consented to transfer the case titled as Anii
Kiimnr Shanna V[S M/s ITC Limited 81 Ors. [LIR No.1602/16] irom the court
oi l.d. Presiding Ofiicer. Labour Court~X. Court No. 202, Rouse Avenue Distritt
Court. New Delhi to any other Labour Court

2. And wiiereas. the; consent oi Ld. Presiding OiTii:er. Lahour Court-X. Court No.
202, Rouse llveniie District Court. New Delhi has been considered and the ruse
mentioned in Part: 1 may he transferred to the court oi Ld. Presiding Dfficer.
Lahoiir Court- IV. Court No. 306. Rouse Avenue District Court. New Delhi.

3. Now. therefore. in exercise oi powers conferred by Section 33 [B] oi the
industrial Dispiitds Act, 1947 {XIV of 1947} read with Government oi India.
Ministry oi Laliolir, Notification No. S-11011/2/75-Dl((IA] dated 14"‘ April.
1975. the Industrial Dispute mentioned iii Para i is withdrawn irom the tuurt oi

_i.d. Presiding Ufiicer, Labour Court-X. Court NE 252, Rouse Avenue DiSU'|l‘l
Court, New Delhi land the same is transferred ta the court of Ld. Presiding
fiffiffif. Labour Cutirt-l\". Court No. 306, Rouse Avenue District Court, New Delhi.

4 It is iurthei directed that the transferee Labour Court shall proceed with the
transferred prutveding from the stage at which they stood at the time oi
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issiies with the approval oi tin» Serrt-t.qr_v (Lahourl
D pl Z—!.u\I"“°__ "fl." ’ -- "-
W" .1 Q -i-(.1 Singh) '

_ 11 Q h\\- ‘ \ joint Lahoiir Commissioner (HQ;
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Rii\\*' Pr Principal District & Sessions Judge. itcmse Avenue District Court. New

Delhi. '
2. Ld. Presiding Olficiir. Labour Court-X, Court No. Z02. Rouse nvenoe District

Court. New Delhi " ' '
Ii i,ri Presiding tliiirer, Labour Court-l\-', Court No 306. Rouse llvcime Dislriti

(Iourt, New Delhi. vi w
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Cu y ni Order No.F.No.AtltIl.LC[IIl/Misc./2012/Lab/2022/Pnrl l~'ilt:/Vullll/2799
dqwd 25“ /\'ll['\?\.'T 2025 Ioirtvnrded digit-iily for infurmniion and necessary action io:—

I M: Riio ':-nigh. Ld tlrtsiding olfirer. i.i:ihoui Cour! i\-'. RACC. N1-_\\' llrllll
2 Ms -\rcliiinu lihnJiu.LLd. Pit-sidiitg Uifioer. lilbflui Coon \'. R.i‘\(.(.. New in-lhi
2 TI", M mfircr |n_‘.h‘mg‘, |;Bc“_“al|un Md u,mp|;"-r gmn¢|i_ Runs!‘ Avenue Loon Complex.

Nm 00"“ . . , f . Q eh-iii I‘l‘l\L\|'|‘ that the lists oi4 The Aiiliiiui.is‘A.ssii.J\hli1iad.s of the iiansieroi. mins riei urrs . .| .h tr id md "W
assigned cases he tlispiaved OuIHldl' the Lourr Room- and public at flrxr 1- CUIIIL . m "W
files lie sent lo theilraitsfeiee (.nurt immediately so as to ovoid any inroii cit ei-rte

1 ' | d ,a_ Ahlm d oi ih ie Cn < ll niw directed iu" |‘ ,1 ii. :1 s e trans mi . uri. n - .
:1l:'diL:::ig:?§ ?:n¢l:iacnse: lo the In-climge Computer Branch. Rouse !\Vl'I1lil’ (,flii1l

2? lax well in iintzsand the tn-chiirge. Computer Brnnrh siiilli ensure lllill the some L5_ i| -l‘-' in Ilii nl1ill‘|l'l tlmm
5. :l"is I-‘l.uz.ari_Ctitirts. Delhi for uploading on the official \1'i"Cl‘lETl' R ‘ S
5 1".‘-h.-irgr. it & i itriiiich. RACC wiih the lI1Sti"i.ii"lli'\i'l5 to PFISII‘ the Siilfli’ ll'l i e or mm »

FiM'ti. N;-W Delhi. /-

[Dig Vina) '
Officer ln~t:hnrgeiJudlJ

fut Principal District it Sessions Jud?-
-cumifiperiui Judg:-IPC /\ri)i(.'Bii

lU\O(l, New Delhi

.- it-"' “Jtut! '5


